
 

 

 
 

   
 
 
     
     
     
     
      

 
        

    
 
  

 
             

         
   

 
  

 
  
     

 
 
 

   
  

 
 
 

   
 
 
 
 

RJIL/TRAI/2026-27/086 
4th June 2026 

To, 
Shri Akhilesh Kumar Trivedi,
	
Advisor (Networks, Spectrum and Licensing)
	
Telecom Regulatory Authority of India,
	
Tower-F, World Trade Centre, 
Nauroji Nagar, New Delhi 110029. 

Subject: Consultation Paper on the Regulatory Framework 
for Vehicle-to-Everything (V2X) Communication. 

Dear Sir, 

Please find enclosed the comments of Reliance Jio Infocomm Limited (RJIL) on the 
Consultation Paper on the Regulatory Framework for Vehicle-to-Everything (V2X) 
Communication dated 30.04.2026. 

Thanking you, 

Yours Sincerely,
	
For Reliance Jio Infocomm Limited
	

Kapoor Singh Guliani 
Authorized Signatory 

Enclosure: As above 



    

 
 

 
 

 
 
              

           
      

 
                

             
                

   
 
              

   
 
          

             
  

 
         

         
 
            

             
   

 
          

        
 
          

             
 

 
            

           
             

           
            

            

Reliance Jio Infocomm Limited
Ù

1.	ÙReliance Jio Infocomm Limited (RJIL) thanks the Authority for giving us an opportunity 
to offer comments on the important Consultation Paper on the Regulatory 
Framework for Vehicle-to-Everything (V2X) Communication. 

2.	ÙWe submit that the time is opportune for providing a framework for V2X services in 
the country, especially from public safety perspective. The count of 1.73 lakh road 
fatalities in 2023 itself, with over 92% caused by human error makes it a critical public 
safety challenge. 

3.	ÙV2X services have the capability of addressing the human error by enabling proactive, 
pre-crash interventions like 

a.	ÙCollision Avoidance Alerts: Vehicles receive real-time warnings about sudden 
braking ahead, even several vehicles ahead well before a driver can physically see 
the danger. 

b.	ÙIntersection Collision Warning: Alerts for vehicles approaching blind 
intersections or running red lights (Red Light Violation Warning). 

c.	ÙBlind Spot & Pedestrian Protection: V2P communication alerts drivers to the 
presence of pedestrians, cyclists, and two-wheelers even when they are not in the 
line of sight. 

d.	ÙEmergency Vehicle Alerts: Vehicles receive advance notification of approaching 
ambulances or fire trucks, enabling timely lane clearance. 

e.	Ù360-Degree Situational Awareness: Unlike radar or cameras limited to line-of-
sight, V2X enables vehicles to "talk" to each other through obstacles and around 
corners. 

4.	ÙV2X has multifaced benefits in traffic management and will enable intelligent, 
coordinated traffic flow that reduces stop-and-go driving and urban congestion by 
Green Light Optimal Speed Advisory (GLOSA), to minimize stops. It will help provide 
optimal speed guidance to pass through traffic signals without stopping, reducing 
fuel consumption and travel time and would provide real-time congestion alerts. The 
emergency brake alert can be instantaneously delivered several cars back to prevent 
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Reliance Jio Infocomm Limited
Ù

major traffic accidents and pile us that will be critical in fog and heavy rain like 
conditions. 

5.	ÙV2X is a foundational technology for advancing India's autonomous vehicle 
ecosystem, as it will enhance the road network awareness of the onboard sensors 
(LiDAR, cameras) on autonomous vehicles that are limited by range and weather. V2X 
will help in creating tight, fuel-efficient convoys (platoons) by coordinating speed and 
braking wirelessly, reducing aerodynamic drag and fuel use. 

6.	ÙFurther the Vehicle to Network (V2N) connectivity enables the regular connect with 
the cloud systems and servers for remote vehicle diagnostics and Over-the-Air (OTA) 
software updates. We agree with the Authority that Cellular V2X (C-V2X) leveraging 
India's existing and expanding 4G/5G networks, will enable migration from basic 
safety features to fully autonomous driving capabilities over time. 

7.	ÙConsidering the global momentum towards developing and utilizing V2X technology 
and the Central Government and Ministry of Road Transport and Highways (MoRTH) 
focus on utilizing this technology for road safety and traffic management, it is 
imperative that an optimum regulatory framework is recommended by the Authority. 
We submit that the regulatory framework to facilitate delivery of V2X services should 

8.	ÙThe most critical part of this is the Vehicle to Infrastructure (V2I) deployment as it will 
include all other aspects of V2X communication and will require installation of 
specific and dedicated road-side units (RSUs), that will be small scale, small range 
radiating radio units and would be akin to smaller variants of small cells used in 
4G/5G networks. These will enable the Vehicles to connect with the cloud and 
telecom networks and will play key role in enabling the V2X features and advantages 
discussed above. 

9.	ÙWe submit that this has to be a licensed activity that will come under the 
communication services covered under Section 3(1)(a) of the Telecommunications 
Act, 2023. We submit that access service providers authorized under the Unified 
License and the access authorization holders under the Section 3(1)(a) of the 
Telecommunications Act, 2023 would suffice to meet the requirements for this 
service and there is no need for a separate authorisation for vehicle-to-infrastructure 
(V2I) communication service under Section 3(1)(a). 
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Reliance Jio Infocomm Limited
Ù

10. Nevertheless, in case the Authority is keen to provide for a new authorization for this 
service then in the interest of level playing field and same service same rules, the 
licensing requirements, spectrum assignment methodology and levies and charges 
for the new authorization should be same as access service authorization under 
Section 3(1)(a) of Telecommunication Act 2023. 

11. We submit that as the spectrum range from 5875 MHz to 5925 MHz has already been 
decided for the C-V2X (Cellular V2X) services, we submit that the entire spectrum for 
this service should be made available to service providers through spectrum auction. 
We do not agree that V2X services fall under the entry 6 of the First Schedule of 

metro, regional rail, inland waterways, airports, ports, pipelines, shipping, and other 
tran ervice will be offered by private entities for commercial 
purposes therefore the spectrum should be auctioned. 

12. We also do not agree with the proposal of holding back 20 MHz spectrum for future 
deployment of ITS services and believe that complete spectrum for this service 
should be made available right now as this alone will foster the innovations and 
evolving of future standards. Holding back spectrum creates unnecessary scarcity 
and makes the available spectrum expensive and unviable in short term. 

13. The minimum spectrum assignment should be of 5 MHz to each service provider for 
20 years as per prevailing conditions with payment terms congruous with prevailing 
NIA provisions. Further, considering that the service is emerging and may not require 
widespread deployment in the beginning and would be deployed along with use case 
development, we recommend that no roll-out obligations can be mandated. 

14. Further, in case a new V2I authorization is proposed, it should also be required to 
acquire spectrum through auction on licensed service area basis. However, in case 
these new authorized entities are provided with city level licenses, they should be 
required to acquire the spectrum through leasing or network slicing from the TSPs. 

15. We agree with the Authority and the MoRTH task force view that there is a need for C-
V2X devices to adhere to security frameworks supported by global standards, to 
ensure interoperability and compliance and agree with the judicious use of IEEE 
1609.2 and ETSI ITS security stacks and other technical requirements. 

16. Conclusions 
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1. The regulatory framework for V2X services should be prescribed in 
adherence to the principles of same service same rules  and ease 
of doing business . 

2. There is no need for a separate V2I authorization and access 
services authorization should suffice for this purpose. 

3. Spectrum in the range 5875 MHz to 5925 MHz should be made 
available in one go and should be assigned through auction. 

4. Minimum spectrum bidding quantity should be 5 MHz and minimum 
assignment unit should be LSA. 

5. The security stack and other technical requirements should be in 
line with global implementation. The IEEE 1609.2 and ETSI standards 
should be relied upon. 

6. In case the Authority decides to implement a new V2I authorization, 
its security, financial and regulatory obligations should be as per 
access services authorization. 

7. In case V2I authorization is given at city level, the spectrum 
assignment should be through lease and network slicing. 
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RJIL Response: 
 

 

 
RJIL Response: 
 

 

 
RJIL Response: 
 

 

 
RJIL Response: 
 

 

 
RJIL Response: 
 

 

 

 

 

 

 

 

 

 

 

13 
 



Reliance Jio Infocomm Limited 

 
 

  
 
RJIL Response: None 
 

 
 
RJIL Response: 
 
We submit that there are two aspects of the spectrum assignment to V2X services. 
The entity holding RSUs should be assigned exclusive spectrum through auction and 
there are no spectrum usage charges for auctioned spectrum. 
 

 
 
RJIL Response: 
 
No spectrum charges will be applicable as explained above. 
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RJIL Response: 
 
Not Applicable in view of the above.  
 

 
 

 
 
RJIL Response: 
 
Not Applicable in view of the above.  
 

 
 
RJIL Response: 
 

1. At the outset, we reiterate that V2I authorization is not required, as these are primarily 
safety specific services with long gestation period thus, the TSPs with experience in 
such long-term projects should be allowed to offer these services.  
 

2. Nevertheless, the TSPs and standalone V2I authorized entities can look to monetize 
the service by offering these services directly to the Government and PSUs like NHAI, 
Municipalities, and Smart Cities Missions. 

 
3. These services can also be offered to fleet operators, dynamic routing information 

services, Electronic Toll Collection (ETC) integration fees, parking guidance services, 
roadside commercial infotainment services. 
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4. These entities can also offer Infrastructure as a Service (IaaS) to generate revenue by 
leasing RSU pole space and power connections to third parties (e.g., to EV charging 
station operators, IoT sensor networks. 

 
5. V2X RSU sites can be hosted for Edge computing services for autonomous vehicle 

data processing, high-definition mapping, and collaborative perception, charged to 
automotive OEMs on a per-query or subscription basis. 
 

 
 

 
 
RJIL Response: 
 
There is no need for specific Gross Revenue (GR), Applicable Gross Revenue (ApGR), 
and Adjusted Gross Revenue (AGR) for V2I communication service and the existing 
definitions under the Unified License and main service authorization under 
Telecommunication Act 2023. 
 

 
 
RJIL Response: 
 
There is no need for any exclusions for revenue derived from safety-related V2X 
services under the proposed V2I communication service authorisation or access 
services. However, the revenue generated from non-telecom services should be 
excluded from computation of AGR. 
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RJIL Response: 
 
The entry fee for proposed V2I communication service authorisation, should be same 
as access services authorization, in case the same are implemented.  
 

 
 
RJIL Response: 
 
We are strongly against the Bank Guarantees (BGs) in telecom sector, and no BGs 
should be required from proposed V2I communication service authorisation.  
 

 
 
RJIL Response: 
 
In case the V2I authorized entity is instituted then the minimum paid-up equity capital 
of Rs. 1 crore and minimum net worth of Rs. 2 crores should be applicable at the time 
of application, in line with M2M-SP registration. 
 

 
 
RJIL Response: 
 
The application processing fee shall cover only the administrative expenses and in no 
case should be more that Rs. 1 lac.  
 

 

17 
 



    

 
 

 
  

 
              

          
 

 
 

    
 

 

Reliance Jio Infocomm Limited 

RJIL Response: 

In view of the level playing field considerations, the authorisation fee for proposed V2I 
communication service authorisation should be 8% of the AGR. 

RJIL Response: None
Ù
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